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I.A. No. 11n &
Petition(s) for Special Leave to Appeal (Gwvil)...... /2012
CC 10777/ 2012
(From the judgenent and order dated 25/04/2012 in CMAP No. 17035/ 1999, of
The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

DHANENDRA KUVAR & ANR. Petitioner(s)
VERSUS
U P. AVAS EVEM VI KAS PARI SHAD & ORS. Respondent ('s)

(Wth appln(s) for permission to file SLP,substitution,c/delay in filing
substitution appln. and prayer for interimrelief and office report)

WTH SLP(C) NO 19422 of 2012

(Wth appln. (s) for exenption fromfiling O T. and with prayer for interim

relief and office report)

Date: 16/08/2012 These Petitions were called on for hearing today.

CORAM :

HON BLE MR, JUSTICE T.S. THAKUR

HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
For Petitioner(s) M. Sunil Qupta, Sr. Adv.

M. Harish J Jhaveri, Adv.
M. Jatin Zaveri, Adv.

M. Harish J. Jhaveri, Adv.
For Respondent (s)
UPON hearing counsel the Court made the follow ng

ORDER

| ssue noti ce.

I ssue notice on substitution and application seeking condonati on of

delay in filing substitution application on behalf of petitioner
2.

Status quo regardi ng possession shall be maintained by the parti
in the neanwhile.

Tag along with SLP (C) No. 13928/ 2009.

| (N. K. Coel) | | (Veena Khera)
| Court Master | | Court Master
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